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Therefore, I request the hon. Minis-
ter to see that the concerned depart-
mental authorities should allocate the 
abOVe mentioned crude products to 
Southern ,Zone and also to increase 
the quota of such aUocations over 
and above the quantity allotted during 
1973-74. 

(iv) DEPLORABLE cONDmoN OF THE 
JlMPLOYDts OF .MEsSRS GIO\lANAl.A-
BINNY -LTD. COCHIN DUE TO LOCK-
OU2 

SHRI XAVIER ARAKAL (Ernaku-
lam): This is to bring to the notice 
the serious and deplorable corimti6ns 
of the employees Of MIS. Giovanala-
Binny Ltd., Cochin, a heavy engineer-
ing company. This company is practi-
<:811y locked out 'from 1977 onwards 
by the wilfull and intentional misma-
nagement. T~ Inquiry Commission 
Of 1979 bas submitted its report. No 
action seems to have been taken either 
by the Central or State Governments 
to start this company which has been 
manufacturing engineering items for 
national schemes and public utility. 
Many orders are pending fOr comple-
tion with the company. The lock-out 
is entirely mischievous with the sole 
intJentian of forcing the government 
to take it over and I urge upon this 
government, considering the impor-
tance and utility of the gnods produc-
ed, the profits it used to make and 
the present miserable conditions of 
over 400 employees, to take speedy 
steps either to take over the mana~­
ment or compel the state Government 
to take over the management of Gio-
vanala-Binny Ltd. of Cocbin without 
further delay_ 

(v) NEED FOR DECLARING URDU AS A 
SECOND OFFICI \L LANGUAGE IN UTTAR 
PRADESH 
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(vii) RE. JOB AND OTHER RESERVATIONS 
FOR BACKWARD CLASSES 
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PUBLIC PREMISES (EVICTION OF 
UNAUTHORISED OCCUPANTS) 

AMENDMENT BILL 

THE MINISTER OF P ARLIAMEN-
TARY AFFAIRS AND WORK~ AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): Mr. Deputy-Speaker, Sir, 
r beg to movet: 

"That the Bill to amend the Pub-
lic Premises (Eviction of Unautho-
rised Occupants) Act, 1971, be taken 
into consideration." 
The Public Premises (Eviction of 

Unauthorised Occupants) Act, 1971, 
was enacted mainly to_ prOVide for 
speedy and Summary eviction of un-
authorised occupants from public pre-
mises. During the course of its ope-
ration, certain difficulties were expe-
rienced which were sought to be re-
moved bY an amendment Bill intro-
duced in the Rajya Sabha ~m 24-8-1976. 
Simultaneously, a review was under:" 
taken by the Government in respect 
of the working of various provisions 
df the Act. As a result Of this review, 
a few more amendments, not covered 
by the amendment Bill, were consi-

----_.-- ---
tMoved with the recommendation Of 

the President. 


